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MCA/ORDER

This is an appeal filed by the revenue against the order of the Id.
CIT(A), National Faceless Appeal Centre (NFAC), Delhi, dated 11.06.2025
for the assessment year 2016-2017.

2. None represented on behalf of the assessee. Shri Khubchand T
Pandya, Sr. DR appeared on behalf of the revenue.

3. At the outset, | found that the tax effect in the appeal of the revenue
is below Rs.60 lakhs, therefore, the appeal of the revenue is not
maintainable in view of the Circular No0.9/2024 dated 17.09.2024.
Consequently, the appeal filed by the revenue stands dismissed on account

of low tax effect.



4.

ITA No.269/Ran/2025
In the result, appeal of the revenue is dismissed.

Order dictated and pronounced in the open court on 25/11/2025.
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